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For the applicant s Mr.P.Kumers counsel,

for the respondentss ﬂr.F.:c.Sah&o "counsal.

MeSs Mukherjees A, M,

Through the instent epplications the applicant has
prayed for & direction to est @side the order of the
respondents dated 16.8.1995/21.8.1995 (snnexure 'G' 'to

| ‘
2. The spplicant was served with a chtrqc sheet under

DA proceedings on 16.8.1995/21 +8.1995 vide annexure ibG'

to the application. On conclusion fir.ar he said DA prEocea-
dings» he wes ayerded the panslty Jv of reduction in

P8y by @n order dated 4.9.,1995 (annhxuie *T to the nppucﬂ-
tion). The applicent went in appeal againgt the s-ma and

the appellate authority rejected thb 8ppesl thraugh the order
dated 4,3.1996 (annexure 'K' to tha[applicat:lon). |

3¢ By way of penaltys the applicanﬁ'a actual pay haa: been

reduced to lower initial stege i.e. R +2000/= in tineﬁocale
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applica on) cannot. be up eld ﬂa all the

-s 2 b £d I‘ ’,I

for a period of three yaaré with nonecuaulative effect
in the scale of f.2000-3000/~. Through the appellate ordex;

P\
although the penslty 1nposed upon the applicent hag beden

upheld but ths period hag boen reduced |from three yeara
to tuo years. Through the inctant app icetions the applicmt

hag challenged the order lnd has prayed) for quashing ol’ the
seme. ' |

. 4. Pr.fe.CeSaha hag lppeared‘( on behalf of the respondents.

Hoyever» the respondents havlq 9ot no opportunity to file

thre reply. b .

|

5. After hesring the ld.counsel Por the|spplicant and the
ld.counsel for the respondentes ue rihd hat the order of the
@ppellate suthority dated 4.3,1996 (anne ure 'K' to trsla
%;eceasjy
ingtodionta have not been folloued; as prescr ibed under mle
22 of the Railway Servants (0 & A) Ruless | 1968,

S+ Under the circumstancesr we dispose of the application

with the order that the appallato order dated 4.3.1996 (ennexure

'K? to the appliceétion) is horeby set aaidL and e nmlr;d

the case back to the appellate authority with a d:lraction to
dsclde the appeal afreshs sttictly in terms|of Rule 22 of the
Reiluay Servents (B & A) Ruless l‘I9680 within @ period-of three
months from the date of communicetion of this order.

6. There will be no order ag to costs,

|
N NSV plUbe A
(N.S.ﬂ:khorjoa)

| . (AeK.Chatterjee)
Adgpinistrative Member ! ) ce=Chairman |



